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MlNlSTRY or WATER mouncrs

Normcarrou

New Delhile 10th June, 2003
,

5.0. 666(E).-—Wherws the Central Government, vide its notificationnumber S.O. 28(E) datedthe 25th January,

1986 read with a Reference made in this regard of the same date, constituted the Ravi and Baas Waters Tribunal (the

Tribunal), in exercise ofthepowers conferred by section 3 oftheRavi andBeas WatersTribunal Ordinance, 1986 (2 of 1986);

And whereas, the said Ordinance was replaced by the Inter-State WaterDispmes (Ammdment) Act, 1986 (20 of

1986) and consequent thereto, the Ravi and Beas Waters Tribunal has been constituted vide the notification of the
‘

Government of India in the Ministry of Water Resources number 5.0. 16903) dated the 2nd April, 1986 (the principal

notification), read with a Reference made in this regard of the same date which was amended vide References dated

lltliDeceniher, 1986 and 2 lstJanuary, 1987, fortheverification and adjudicationofmatters referredto inparagzaphs 9.1 and

9 ,2 of the Punjab Settlement in exercise of thepowers conferredby section 14 of the inter-State RiverWater Disputes Act,

1956 (33 of 1956);

And whereas, the Tribunal had forwarded its report on30flr January, 1937 to the Central Governmmt and thereafter

further references have been made to the Tribunal on 19th August, 1987 for explanation and guidance, which are under

consideration of the Tribunal aforesaid;

And whereas Hon’ble Mr. Justice U.C. Banerjee appoirrtedvioeHon’bleMr. Justice/AM. Ahmadi, hasresigued

from the post ofMember of the Tribunal on 4th January, 1999;

And whereas, on the nomination of the Hon’ble ChiefJustice of India, the Hon’ble Mr. JusticeM.Y. Eqbal, a sitting

judge of the Jharkhand High Court at Ranchi is proposedto be appointed as a Member of the Tribunal;

Now, therefore, in exercise ofthe powers conferredby section 14 ofthe Inter-State River-Water Disputes Act, 1956

(3 3 of 1956), the Central Government, in partial modification of its principalnotification, hereby makes the following further

amendments in that notification so as to appointMr JusticeM.Y. Eqbal inplaceofMr. Justice U. C. Banerjee, namely :—

In the principal notification, for serial number 2 and the antics relating thereto, the following shallbe substituted,

namely :—

“2. Mr. Justice M.Y. Eqbal, Judge ofthe Jim? and High Court , . . . . .Me-rnbef’.

2. The Tribunal shall forward its report on theabovesaid references dated the 19th August, 1987, giving such

explanation or guidance as it deems fit, to the Central Governmentinterms of sub-section (3) of section 5 of the said Act.

[F.No. 15/3/85-LT]

A.K, GOSWAMI, Secy.

Note :-'1'he principal notification waspublished inthe Gazette of indiavidemnnber 5.0. 16903) dated 2nd April, 1986

and subsequently amended vide SO. 3234 dated 18th November, 1996. .
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